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Hon'ble Dr. ReK.Sexend, J.ht.

ORIGIMAL APFLICATION NO.427 OF 1995

Amar pPal son of Shri Hoop Chand
aged about 39 yesrs, resident of |
Qtr_ NO ., 200~ New Model Railwsay Co lony,

lzetnager, Bereilly, {
applicent

Cfa shri Shishir KumsI i
versus

1. Union of India, through Generel lensger (Vig)

—“]“ .Ng;th-ﬁﬁﬁtern Rail <Y, Gorukhpu:' i

5

5. Chief personmel Officer, North=Eestern |
Railway, Gorekhpur.
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3. Bistract Controller of Stores,
Ruilway, Izetnager, Bareilly.
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pal has approsched the Tribunel
f suspg&nsion ordex deted

- Applicant Amer
L to seek the mﬁsmgﬁ; n
 6.4.1995 (Annexur@ a2). ;
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wnd found excess screp in comparison to the inventory.
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WY ‘EEngasi'ﬁﬁﬁﬁzfﬁr&!-p&t uncer suspension, Being Hg:fﬁﬂﬂﬁﬂﬁ.i
3. In this cese, the counter reply wes filed on 1
behalf of the respondents but no Rejoinder Afficevit T
wes filed. The matter remeined ot the stage of «dmission. *
|
4y "Shri Shishir Kumer owunsel for the sppli ent |
sppears and informs thet Lhe suspension order winich wes '

possed ageinst the applicant, was revoked by the responcents |
ang, therefore, the applicent <oes not went Lo proceed '

with the matter, In this way, theére remeins no ccuse of :

sction 2ac the Originel applicetion stancs dismissed,
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